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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the |5 May. 2009

5.0, 1241(E).—In exercise of the powers conferrec
oy sub-section {37 of Section | of the Competition Ac
2002 (12 0f 2003 ). the Central Government hereby appoint:
the 20th dav of May, 2009 as the date on which Sections 3.
4.18,19.21,26,27,28.32.35,35. 36,39, 41.42.45.45.46. 37

48, 54, 3% and 56 of the said Act. shall come into force
[ F.No. 5442003-1GC/CS]

AVINASH K. SRIVASTAVA .t Secy,
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and Fobisned byothe Controller of Publicauoens, Delin-1iad



